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HON, M. K. MUTHUKUMAR, MEVMBER(A)

1.

2.

1.

1.

2.

Oricinal Application No,384 of 1994

Suresh Kumar,s/o Ram Lal
r/o S.C., Road, Airport
Gate, Izatnagar, Bareilly.

Shri Hemraj, s/o Bulski Ram,
r/o village kunwa Tanca,
Bareilly, esse Applicants
Ver sus

Union of India, throuch
Secretary, Indian Council
of Agricultural Research,
New Delhi.

Director, Indian Veterinary
Research Institute(IVRI),
Izat Nagar, Bgreilly, vese. RESPONdents

ALONG wITH

Original application No, 383 of 1994

Harish Chandra, aged about
27 years, s/o Pooran Llal,
r/o Railway Hospital Cclony,

Izatnagar, H. Ne. 5/133,

Bareilly. eoos Applicent

Versus

Union of India, throuch
Secretary Indian Ccuncil of
Agricultural Research,

New Delhi,

Directcr, Indian Veterinary
Research Institute (IWRI),
Izatnagar, Bareilly,

eesoo Respondents

\
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Original application No, 697 of |04

Prem Singh “
s/o ayodhya Prasad, W
r/o village Ram Nagar Paschimi

Gautia, Post Office Rohelkhand

University, Distt, Bareilly,

Suraj Pal

§/0 Ram Chandra,

r/o village Ram Nagar

Faschimi Gautia,

Post Office Rohelkhand University,
Dist, Bareilly.

ceos. APplicants
Versus

Union of India

through Secretary

Indian Council of Agricultural
Research, New Delhi.

Director, r
Indian Veterinary Research Institute,

(IVRI), Izatnagar,

Bareiliy° cess+ ResSpondents

2
Original aApplication No,506 of 1994

Daya Ram, aged about 25 years
son ¢f Sunder Llal, r/o village
Naugawa Ghatempur, post and

Teh, Bareilly, Distt. Bareilly

Ram Das, aged about 25 years,
s/o Prasadl Lal, r/o village
Ram Nager, P,C, University,
Dist, Bareilly

Chetram aged about 22 years,
s/o Khyall Ram, village
Kunwe Dauda post,Balipur,
Dist, Bareilly,

Mohan Lal, aged about 24 years,
son of Khyali Ram, village Kunwa
Dauda post, Balipur, Dist,
Bareilly,

Krishna Kumar, aged about 22 years,
s/o Kundan Lai, r/o Mohalla Ram
Nagar, Post, University Bareilly,
Dist, Bareilly,

esee APPlicants

Versus
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Union of India, _
through Secretery Indian Council
of Agricultural Research, New

pDelhi,

Director,

Indian Veterinary Research Institute
(IVRI)

Izatnagar,

Bareilly,

o e 000 ReSpOnden tS

Originel Application No, 528 cf 1904

Bhawan Prakash,

27 years, s/o Shri Sunder Lal
r/e vill, Naugawan,
Chatampur, Post Madhauli.

\ahendre Fal,

20 years, s/o Nand Ram,

r/o Kalara, post, Maharpura,
LCist, Barellly,

Ram Bharcse, 20 years,
S/o Netram, r/o Ram Nagar
Post University,

Dist. Bareilly,

09 0 e o I:\pplicants
Versus

Union cof India,
throuch Secretary, Ministry
of Agticulture, New Delhi,

Director,

Indian Veterinary Research
Institute (IVRI)

Izatnagar,

Bareilly,

esc+. Respondente

Qricinal Application No,536 of 1904

Shyam Sinch,

gged about 2] years,

/0 Ram Bharose Lal,

r/o village & Post Sarai Talfi,

-

Dist, Bareilly, eeees Aprlicant
Versus

Union of India,
through Secretary
Indian Council of Acriculturel

Research, New Delhi, \\
stx‘ oo P4
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2 Directlor,
Incier Veterinary Researdy Institute
(IVRI)
lzatnager,

N

0o o0oee Fiesponuents i

(7) Original Ap;lication No, 577 of Joga

1, Harveer Singh
son of Sri Ram Bharosey Lzl
s resident of village and post
i Saral Talli, pistrict Bareilly,

oceoes APpliCant

Versus

1. Union of Indie,
: through Secretary
; Indian Council of Agricultural
Research, New Delhi,

20 Director,
Indisn Veterinary Research Institute
(IVR1), Izaetnagar,

Bareilly,
eseses Respondents
(3) Oriqinpl Application No, 352 of 1994
1l Daya Ram,

s/¢ Banshi Lal,

R/o vill, Kunwa Daunde,
F.C, Balipur,

Distt, Bareilly,

b Dorilal,
s/o Nathu Lal,
r/o vill, Kunva Daunda
Post, Balipur,
Dist, Bareilly,

«-+ee Applicants

By _Advocate Shri Shesh Kumar,

Versus

\
1. Union of Indie,
throush Secretary,
Indiah Council of agricultural
Research, Nev. Delhi

| @Xém s «p5
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2¢ Director,

Indian Veterinary Research
Institute, (IVR1), Izatnegar,
Bareilly. .

ceeoo ReSpondents

By Jﬁvdcatesshri Rakesh Tewari
and Shri J.N, Tewari.

(9) Oricinal Avplication No, 882 of 1994

/

le Tej Pal, son of Sri Prem
Raj, resident of Rocpapur
vill age, P.C, Bhadsar, Distt.
Bareilly, eoses Applicant

Versus

Tiko Unicn of Indis, through its
Secretary, Minlstry of
Agriculiure, New Delhi.

2 Indian Veterinary Research
Institute, Izetnacer, Bareilly
through its General Manager.

Se The Central Aviation Research

Institute, Izatnacar, Bareilly
through ils General Man ager

es oo ReSpOndents

(10} Oricinal Application No, 880 of 1994

L. Mahesh Babu son of Ram Bharosey,
resident of village Manda, Tehsil
and Distt. Boreilly,

20 Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,
Tehsil aAmla, District Bareilly.

3¢ Raja fam son of Jalim Singh,
resident of Mohalle Bankey
Chhawani, Distt. Bareilly,
4, Jagdish Prasad, son of Sri Faqir Chand

resident of Chawal hudia, Tehsil
and Post office Bareilly.

X
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i Gopal Ram, son of Shri Bhawan
Rem, c¢/o A-869 Rajendra Ngagar,
P.0, Iz%tnagar, Distt, Bareilly,

€. Nathoo Lzl son of India Lal
resicent of villege Chawac fehsil and
Post office, Barellly, '

' \

7o Ram Kumer, son of Sri Devi Lal,
resident of Mohalla Bagh ahmad Ali,
District Bareilly,

|
.y Munish Bgbu son cf Sri Bahoranlal
resident of village Rejupur Peost
\
Rejupur, Distt. Bareilly,

c. Kalloo son of Sri Paires resident
of village Kereli, Distt,
Bereilly,

10. Dinesh son of Ram Charanlsl,

resident of Badrai, P,0. Sardar Nagar,
Tehsil Arla, Bareilly,

11, Ramesh Chand Pandey, son of
Muk st Behari Lal Pandey,
resident of village Dhania,
P,0. Chathia, Tehsil Bahari,
Distt, Bareilly,

e« APplicents
Versus
s The Union of India, throuch
ils Secretary, Ministry of
Agriculture, New Delhi,
D, The Indisn Veterinary Research

Institute, lzatnagar, Bareilly
through]l{S Ceneral Mznager

voee REespondents

(11) Oricinal Application No. 881 of 1994

s Bhagwan Das, son of Sri Ram Swaroop
resident of village Umaisis Saiepur
DistrictiBareilly

eees APPlicint
Versus

1. Unicn of India through
Secretary, Ministry of Agriculture
NeV'-' Ix lh‘j- [ }

%‘/\/ oo o P7




2 Indian Veterinary Research
Institute, Izstnagar, Bareilly,
through its General MNgnager,
eow o F\(‘SpOnClen'ts

(12) Original Arplication No, 879 of 1094

le Prakash Chandre
son of Sri kham Des Yadav,
Clazs IV employee, Indian
Veterinary Research Institute,
lzatnagar, Bareilly,

2. Sanjeev Kumar, son of Sri Braj
Nandan Lel, resident of mohalla
ulrehlatola P.C. a1lab Nggar,
District Earel‘ly.

3. Ganga Prasac, son of Sri kenhal:zl,
resident of v‘llage Ram Ngacan,
Pacchhim Caunlia, Post anver51ty,
Ddstt, Bareilly,

4, Ram Pal son of Sri Ganga Prasad,
Class-1V employee, Indian Vaterlnary
Research Institute, Izatnecger,
Bereilly.

w
o

Prem Shenker Nauriya, son of

Sri Ram Prasad resident of villace
Ram Nagar Pachchimi Gauntia, P.C.
University, Distt. Barellly.

cess Applicants
Versus

1. Union of India through its Secre-

tary, NMinistry of Agriculture,
New De lhi,

2. The Indian Veterinary Research
Institute, Izatnegar, Bareilly
throuch its General Manager

eee. Respondents

(13) Original Application No. 495 of 1994

& I Mahe sh, son of Dwarika Prasad

2. Suresh Chand, son of Ramesh

\
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3s Dinesh Chang, son of Bhopati Ram
4., Jaswant Kumer, son of Leturilal

5. ——Bzpu Llal, scn of Chottey Lal

6. Raju, son of Roshan Lal

T4 Mahesh, son of Nibbu Lal

8. Lally Singh, son of Malley Ram
G Rame sh Chand, son of Ram Swarug,

Cc/o Indian Veterinary Research
Institute, Izatnagar, District

Bareilly,

coo o Applicants

By advccates Sri R,C, Singh

and Sri Dhananjay Singh

Versus »

15 The Unicn of India, through its
Secretary Agriculture Ninistry
0f India.

2. The Indian Veterinary Research Institute,
1zatnagar, Bareilly through its Gensral
lManager.

3o Office p—in-charge, Indian Veterinary
Research Institute, Izetnacger,

BareillYo

oe o Respondents

gxfﬁdbocates sri Rakesh Tewar i

and Sri J,N, Tewari,

Original Application No, 1612 of 1003

1. Om Prakash, son of Shri Lalji
Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,
cess APpBicant

Versus

¥y Union of India through
Secretary Indian Council of
ricultural Research, Ministry
of agriculture, Government - A
India, Krishi Dhawan, New Delhi.

\Q*«é" & .o
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Director, Indian Veterinary
Reseaerch Institute, Izatnagar,
Bareilly.

oo s. Respondents

Oricinal application No, 1584 of 1923

Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Chotl Vihar
Post- Izatnagar, District Bareiily.

Yusuf Khan, s/o Shri Munshi Rban
R/o village Gaunlia Deda-peer, Post
Haiderpur, District Bareilly.

shri Chatrepal, s/o Netram, R/o
village Choti Viher Post=Dedapeer
District Bereilly.

Mustar Khan, séo Mahboch Khan
R/o village Kohani, Post Kesarpur,
District Bareilly.

oo Applican is
Versus
Union of India through Secretary,
Indian Council of Agricultural
Research, Ministry of Agriculture
Govermment of India, Krishi Bhawan,
New Delhi,

Director, Indian Veterinary Re search
Institute Izatnagar, Bereilly.

eeoo Respondents

Origippl Application No, 883 of i¢94

Virendra Kumar Maurya, son of
Sri Kesari Lal, resident of
village Biher Khurd, P.O.
Izatnagar, District Bereilly

Lalta Presad, son of Sri Durca
Prasad, r/o village & PF.O,
Sanekpur, District Bareilly.
Msdan Lal, son of Sri Mewa Lal,
resident of villege Budha, P.0.
Bilwa, District Bareilly,
eoes Applicants

Versus

\
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Union of India, throucgh the
Secretary, Indian Ccuncil of )
Agricultural Research, New Delhi,

The Director, T |
Indian Veterinary Reseerch
Institute, Izatnagar, Bareilly(U.P.)
eoeo RESpONdents

Original Applicsticn No, 728 cf 1994

Krishan Pal, son of Govind Ram

working as casual worker in

Indian Veterinary Research Institute
Izatnagar, Bareilly, r/o Chhoti

Bihar Khurd Post Izetnagar, ‘
Bareilly, esoes #APplicant

Versus
Unicn of India thr0ugh the

Secretary I1,C,A.R Krichi
Bhewan, New Delhi, -

Director,
Indian Veterinary Research
Institute, lzetnagar, BRareilly

eoc. HESpondents

Criginal Application No, 725 cf 19¢4

Khemchand, s/o sri Netram

working as casusal lsbour in I,V.R.I
1zetnagar Bareilly, r/o village
Chhoti Bihar Fost izatnagar, Bareilly

seco APplicant
Versus

Union of India through
Secretary, Indian Council of
Agriculturel Research
Krishi Bhawan, New D,e.'l.hi.

Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

eess Respondents

Q’;\y b o iDL




(L9) Oricinal application Ne. 885 of 1004

Mocl Chang, s/o Durga FPrasad
" r/o willage Bilhar Khurd, P.C.
lzatnager, District Bereilly,
working as casual labour in
I.v.R.1, Izatnagar.

cooe Applicant
Versus
le Unicn of Inaia through the
Secretary, Incgian Council of
Acricultural Research, New
Delhi,
20 DirectOr
Indien Veterinary Heseerch
institute, Izatnager, Bareilly.
oss+ Respondents

(20) Original application No, 886 of 1004

1 Rajs Rem, s/o Lalji{Jatav SC)
r/o villege Newada Imamabad P.U.
Kaladia, district Bereilly,

26 Jsgdish Chandra, s/o Lochan lel
(Jatav SC), r/o village Jafarpur
P.C, Bhajipur, District Bareilly.

x Agan lal, s/o Chheda Lal(Jatav SC)
R/¢ village Milak alinager P.U.
Maujipur, district Bereilly,
4., Serwer Khan, s/o akbar Khan
R/o Tarai Gavtia P,0, Faridpur
Cistrict Bareilly.
«oss Applicants

By Advocate Sri M,A, Siddiguil

Versus

1 The Union of India theough the
Secretsry, Indian “ouncil of Agri-
cultural Research, New Delhi,

26 The'Di:‘ector
Indian Veterlnary Research Institute
lzatnagar, Bereilly.

csse Respondents

By advocetes Sri Rakesh Tewari

\ ..oplz

and Sri J,N, Tewari,
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Originsl Abplication No, 717 of 1994

\
nam Autar Maurya, s/o Pyare Lgl
r/o villzoe=Nanehera, post cffice 3
Bhojipur, Distt. Bareilly,
| cess ARPLICant

Versus

Union of Indis throuch
Director General Ingian Council
cf Agricultural Research, Krishi
Bhawan, New Delhi,
Director, Indian Veterinary
Research Institute, Izatnagar,
Bareilly,

|
Prebhari Farm Adhikari, Indian
Veterinary Research Institute
izetnagar, Bereilly,

cece ResSpondents

Criginal applicstion No, 8¢ of 1094 -

Hori Lal, s/o Puran Lal r/c

Gokulpur, poct office Sahoda

Tehsil Meerganj, District

Bareilly, eoes APpMicant

i Versus

Union of India through Director
General, Indian Council of
Agriculturel Research, Krishi
Phawan, New Delhi,

Director, Indian Veterinary Reésearch
Institute, Izatnagar, District
B{Ieilly °

Prabhari Adhikeri(Farm), Indian

Veterinary Research Institute
Izatnagar, Bareilly,

ceses Respongent

Original Application No, 707 of 1604

Mool Chand, s/o Nathoo Lal ... App licant
r/o Jafarpur, Tehsil Sadar
District Bareilly, -

) Versus
Unlon of India through Director,
General, Indian Council of

Agricultural Research, Krishi

Bhawan, New Delhi, \\ Qgéi

o .pl3
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> 2 Director Indian Veterinary Research
\ Institute, Izatnagar, Bareilly,

3. Prabhari Farm Adhikari, Indian d
Veterinary Research Institute
Izatnagar, Bareilly. '

\
PR S S |

ceso REsSpondents

(24) Oricinal Application No, 467 cf 10¢4

, lo Chet Ram, s/o Sri Summeri,
! r/o village Doswal, post
Cf{fice Sethal, District
Bareilly °

2. Hari Shanker s/o Shri Sheo Lal

r/o village Umarsiaye, posti Umarsiaya
District Bareilly. )

eese Applicants
versus

¢ e Unicn of India through
Director General Indian
Council of Agricultural
Research, Krishi Ehawan,
New Lelhi,

2 Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly,

o Prabhari Farm Adhikari, Indian

Veterinery Research Institute
Izatnagar, Bareilly,

esees Respondents
(25) Original application No,908 of 1994

, Rem Bhajan, son of Shri Budh
sen, r/o villege Khalilpur,
C.B. Ganj, District Bareilly

By advocate Shri P,K, Kashyap ees. Applicant
Versus
1. Union of India through AgriBu-

1
lture Secretery, Ministry of ‘
Agriculture, Government of }
India Krishl Bhawan, New Delhi, :
s
I
|

\

e ceopld
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20 The Director,
Indien Veterinary Research Institule
(I.V.R.1), Izatnagar, Bareilly (U,P,)
. 243122,

3s shri K,C, Srivastava
Technical Officer,
Engineering Section,
Indian Veterinary Research
Institute (I.V.R,I) Izatnagar,
Bareilly (U.P.) 243122,

. Incharge Instrumentation
Section, Indian Veterinary Research

Institute(I1,V.R.I), izatnagar, Bareilly
(U.P,)243122,

®co 0 Msponden‘ts
By #dvocates Sri Rakesh Tewari

gnd Sri J,N, Tewari,

(25) Original application No,505 of 1994 ’

Lo Virendra Pal, son of Sri Hukam ’
r/o village Chhoti Bihar, post ﬂ
office Izatnagar, Bareiliy. l

2. Dayal Singh Bisth, son of t
Sri Harak Singh, resident of !
Shastri Nagar, House No, 20-a :
Post Izatnagar, Bareilly,

sees Applicants

Versus

1o Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi,

2% The Director, Indian Veterinary
Research lns%itution, Izatn agar
Bareilly,

3. The Farm Manager/Line Stock Manager
Indian Veterinary Research Institute
Izatnagar, Bareilly,

\ esoe Respondents

fo— ,

®oo le
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Oricinal Appli.ation No, 92 of 1c94

-
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Lala Ram, ag:0 aboui 22 vy .ars
Son of Lotz Shri Dambar Lal,
. r/o villag: Agrash, Post office
4 sl . (G Agrach, District Bareilly.

cooo APPliC eﬂt
Versus

; le Union of India, thrcuch
Secretary, Indicn Council of
Research Agriculture Reseerch
j Newv: Delhio

26 The Directcer,
Ingisn Veterlnary Kesearch
Institution, Izstnagar,

U.F, Bareilly.

3. The Farm Manager(Horticulture)
Farm Section, Indian Vete rinary
Research Institute, Izatnacer
“ Barei]ly.

... Respondents

(28) Original Applicstion No, 37¢ of 1994

\ 1. Puttu Lal son of Megh Nath
f 26 Uman son of Maghan Lal
4 Omkar scn of Chhotey Lal
All residents of village Paharganj,
Post Bihar Kalan, Izetnagar,
Bareilly.,
eesr. APplicants

Versus

le Union of Indie, through
Secretary, (Indisn Council of
Agricultural Research,
New Delhiyg

e The Indian Veterinary Research
Institute, Izatnagar, Bareilly

\
W s
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The Farm Manager(Farm Scction)
indian Veterinary Rcsearch_
Institute, Izatnagar, Bareilly,

A

Original Application Ne, 545 of 19¢4
|

Hari N_den son of Shri Bdri
Lal, resident Oof village Geutie
Ram Nagar, District Bareilly,

Sita Rem, son of Narain Des,
r/o village Wakar agar,
Sundérési Post Collectorcenj,
Bareilly,

Sureaj Pal son of Shri Lakhi
recident of villagg Wak ar

Nagar Sundarasi, Fost Collector
Ganj? Bareilly,

Jamina Prasad son of Shri Jwals ol
Prasad, regident of village /Post

office Baron, District Bareilly,
Rajeédra Pal son of Shri Hira
Lal resident of village Dharupur
Pcstioffice Mhanpur Thiric
Distgict Bareilly

Dhan Pal son 0f Shri Ram Chandra
resident of village Psharganj
Post office Bihar Kala, E_reilly,

eess Applicants

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New [e lhi,

The Director
Indian Veterinary Research Institution
Izamﬁgar, Bareilly

The Farm Manager/Live Stock Manager
Indian Veterinary Research Insti-
tution, Izatnagar, Bareilly,

\\ ++.s Respondents

%\.

oo epl7

«s++ Respondents
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Oricinel application No, 110 of 1904

Pratap Singh son of Sri Pocren

Lal i
Inderjeet son of Sri Jamuna

Pratap Singh son of ghri Ram
Prasac.
all applicants are resident of

village Ram Nagar west Gaut'ia
Post Office University Bgreilly

District Bareilly.
cees Applicants

Versus
Union of India through
Secretary, Indian Council of
Research Agriculture Research
New Delhi,
The Direcior,
Ingdian Veterinary Research Insti-
tution, Izatnagar 48, Bareilly.
The Farm Mansger(Farm Section)
Indian Veterinary Research
Institute, Izatnagar, 48 Bgreilly.

e0 oo Re SpOndentS

Oriqinél Application MNo.64 of 1994

Jagen Lal son of Shri Ram

Prasad, resident of village
Dhanuwa, Post Office Chathiya
District Bareilly, at present
C/o Daya Ram, village Raipur
Chaudhury, Post office Izatnager

District Bareilly, U.P. eess Applicant

By Advocate shri I M, Kushwahe

1l

20

Versus

Union of India through Secretary
Indian Council of Research
Agriculture Research New Delhi

The Director
Indian Veterinary Research
Institute, Izatnagar, U.F.

Bareilly.
\\\
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3. The Farp Manager(Horticulture)
Farm section, Indian Veterinary
Resgarch Institute, Izatnagar
U.P, Bareilly,

>

¢ e. RESpoOndents

By Advocates Shri Ralesh Teward

and Shri J.N, Tewari,

Oricgnal Application No, 18iC of 1992

Tata Rem son of sri Bala Ram
resident of village and Post
Office Tehiya, Bareilly,

'-
.3
K~

-~

ceeo APplicant

Versus

1. Union of Indie,
Minietry of Agriculture,
through Secretary, New Delhi

\
e 3 The Director,
Indian Veterinary Resecrch
Instityte, Izatnagar,
Bare l}lly °

3. Sri A.K. Singh,
Assistant Administrative Officer,
Indiam Veterinary Research
Institute, lzatnagar, Bareilly,

| esee Respondents
(] Original Application No, 1812 of j1cco

Vijaipal son of Shri Ram Lal
Care qf Shri Her shpal Singh
resident of House No, 341/3,
Aves Vikas Rajendra Nager,
Barei lly,

ceseAPplicant
Versus

1. Union of Ingia,
Ministry of Agriculture,
througp Secretary, New De lhi

g The Director
Indian‘veterlnary Research Insti.
tute, Izatnagar, Bareilly,

3. Sri A.K. Singh
Assistant Administrative
Of ficer, Indian Veterinary
Research Institute,

\\ggt}y-
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Izatnagar, Bareilly
«oso Respondents

(34) Opiginal application No, ©27 of 10G4

1. Hari Om Lodhli s/o ShriTikke
Ram, rcsident of village
hakarnagav' Sundarasi, Post
Office C,B.Ganj, qutrlct .
Bareilly. eoso Applicant

By Advocate Shri K,A, mserd

Versus

1. Union of India through Secretary
Ajricultural Ministry, Government
of India, Krishi Bhawan, New Delhi.

26 The Director
Central Avian Research Institute
IVRE) Campus, Izatnaaar! POl
zatnagar, chtlJCk Bdrellly,

- The Administrative Officer
Central avian Research Incstitute
(IVRI) Campus, Ilzatneger, F.C.
Izatnegar, District Barellly.

4, The Of ficer-in-charge
E.no:moerlnc ang Keintenance Section
Central .\,J.an Research Institute
IVRI Cempus, Ilzatnagar P,C, Izatnegar

District Bareilly.

R Respondents

By Advocate Shri Razkesh Tewari

and Shri J,N, Tewari,

O R D ER (Reserved)
JUSTICE B,C. SAKSENA

Thic bunch cf ceses have been tiled by the

Cesual labourers of the Indian Veterinery Rescsarch Institute

(for short I.V.R.I1.), Izat Nagar, Bareilly., The claim of

\ %é)' o s sp20
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the applicarLt is that they have worked in the L. VeR. 1,
over a long spell cof yeers, thouch for intermittent i
periods endinot continuously, They claim that they are ﬁ
entitled to: recularisation and also tc pe paid wages ~ ;1:
equal to Lhe‘emolumnntc which are paid to the regular
employee of the L.Vetol. since they sllege that they are

discharging similar nature cf duties ang responsibilities

és the reqular staff working on identical posts,

b V.A. No. 384/94 is being treiated es the

leading caseiand since all the 0,4 brcadly involve the
©ame questions of {acts and law, they are being disposed
of by a cOmmdn Judgment, The comron Juagment will cover
all the O, As¢

3 }We do not propose to indicate the facts. of
each U,A but LrOpCSG to deal with the questions of law
érising broadﬁy in all the cases,

4, ‘We have heard the learned counsals for

the parties.

-

Ehy The applicants claim that they have heen
engaged on daily wages snd have been given work from

time to time Qut NO appointment letter was issued in
support of »hq working days of each of the applicent,

They alleqed that certificates have been issued and they
were produced Ft the time of heering if ihe Tribunal
would require,

0 Lhe applxvants based their claim for
regulorlsatlon on & circular letter 1ncorpo*at1ng the
provisions of 2 Office Memoranduams issueg by the Ministry
of Home Affalr? dat@d 2,12.66 read with Office Memorandum
dated 9.8.61, copy of this has been filed as Annexure. -)

to the leading 0.A. This circular letter interalig

\Qm\ o« s oap L




provides that casual labourers in Class 1v posis borne
» on the regular Establishmeni which are required to be
£illad by direct recruitment will be made subject to\ce;tain
conditions enumerated therein. The conditiens interalie,
are that no casual labourer not registered with the Employ-
ment Exchance should be appointed to posts borne on the

regular esteblishment, the casual labourers appointed

throuch Employment Exchange and possessing e xperience v
minimum 0f 2 years curvice as casual labourers in the ‘

office /establishment to which they are sc appointed will !

l

rdference to the Employment Exchange. It was also provided i

be eligible for appointment tc posts on the regular establi- 1

shment in that office/establishment without any further

that the caesuel labourer who has put in atleast 240 deys of
. cervice as casual laboueer (including broken periocd of

service ) during esch of ths 2 years of service will be
entitled to the benefit cf claases (b) and (c, of the said

U.M, For the purposes of absorption in ré&gular establish-

ments,Césuel laboursrs it was diiected chould be allowed

]

to deduct from their actual age ¥ p=riod spent by them as

v

casual labourers and if after deducting tﬁis period, they
are within the maximum age limit they should be considered
eligible in respect of maximum age. It was also proviced
that the broken perioa of service which may be taken into
account for the purpcses of age relaxaticn for appointment
in regular establishment should not be more than six months
at one stretch of such service.

7 The applicants also slleges that they are

discharging similar nature of duties by the regular employee.

\
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S In the counter affidavit, the details with

regard tc anber of working days of each of the applicants
in the concerned 0,4s have been shown through 2 chart‘° The
said chart éoe§_39 show tha{ Aone of the épplicants has -
put in 24¢ Cays of continuous service in two consecutive

years, The stand o« the Te€spondents is thyt for purposes

©f regulerisstion °f ihe casusal labourers ana which sre Gedr

be ing implemented are contained in Office Memorandum
dated 13,10,83 issued By the Ministry of Home Affairs,
Depertment cf rersonnel &ng Administrative Heforms ;s
élso a circular dated 29.3.84 issued by the Indian Council
°f Acricultural Research, COpy of the same has been anne-
Xed ‘as CiA~i ang CA=2 to the Counter affidsvit in the
leading cgase. .

9o The Tesponcents have &1S0 annexed Copy of
Circuler letter dateg 19.9.90 issueqg by the Indian Gouncil
©f Agricultural Research. Through the said circular it

hces been indicaied that since 311 the Institutes undar
which hayve large farms‘-area, Casual laboyrors are requireg
to be eémployad during season to do work of seasonel Nature,
being requi;eq it was Stressed thot objective norms with
I'egard to the Strength of lebour per acre during crop
season be deve loped, It Was also provigeq that employment
0f contract labour as far as possible for the agricultural
farms of the Institutes may also be e€xplored, Thase dire-
€tlions were civen by the Finance division of the In¢ian
Council of Agricultura] Research, The Tespondents in their
counter have indicsteq that the dpplicants gng similarly
Oother casyal labourers were €ngaged from time to time to
do casual natyre of duties, the Casucl labouyrers are thus
€Ngaged for specific work in specifie Period from time to

time and as ang when the specific work for which they are

\QB(”L *..p23
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engaged is over their sorvices automstically come to an
end, The respondents have elso denied that the applicents
or other seasonal casual lebourcrs dis?ﬁfﬁiﬁkibi/same natu}e
of work asnd responsibilities as are discharged by permencni
ctaff, It is alléged that the nature of work and duties

s ic different and therefore, the claim

H
P'
(1]

of the two catego
for 'Equal pay for Equal work' is unfounded and untenable .
It has been indicated that none c¢f the applicants are
working against sny permanent posi nor there are vacancies
and the spplicants have also not qualified for regulerisa=-
tion in the light c¢f the provis.ons cf the Office Memcrandup

snd circular letter Annexure CA-L and CA=2.

1C. In the rejoinder affidevit virtually the
averments made in the U.A have been reiterated. On behelf
of the applicants it was urged that since they have worked
for @B@@d@ intermittent period over = number of yeers, they
zre entitled to be considered for regulerisaticn, The
vatious Office Memcrandams of the Ministry of Home Affalrs

filed as Annexure 1 tc the U.A provides that casual labcurer
who have put in atleast 24( deys of service as casual

labcurers(including broken pericd of service)during each

of the 2 years cf service would be entitled to the benefit
Office

of clauses(b) and (c) of the said/%ﬁporandumo Cl. (b &(c)

provices that casual lsboursrs eppointed throuch Employment

Exchange énd possessing experience ¢f 2 years service as

casual labourers in the office/establishment to which they

are so appointed will be eligible for eppoiniment to posts

on the regular establishment in that office/establishment

without any further reference to the Emplcyment Exchenge.

In the facts of the present case, none of the applicantis

qualify for appointment ageinst the regular post in the
i
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office/estab?ishments ¢f the T'ésponoentc,
1% The T€spondents in their countier efficavit

have referreq tc Amexure CA 1 ang CAR.GHE There e slicht 4
distinction in the provisions contained in the aforeseid

two orgers viz the circyler letters of earlier date filed

€S Alnexure ] t0 the Vel The difference lies in the fact

thet by the former circylsore 24C deys continyous seryice

1S ]

n

[ S8

consecutive years is previded whereas thouoh 24¢

deys of service is providegd including broken periog of

s2rvice but the 2 years pPeriod is to pe Cimgputed éccording
to the szig circuler from the dste of their recistration
in the Smployment Exthange, The dpplicants do not Quelify
for being Consicered for regulecrisation under the pﬁiyisions‘
°f Annexure cAl and CA2 that since none of them hove put |
in 24L_days 0f continuous servyice in 2 consecut ive years
15248 it was next urged on behalf of the epplicent
thet the Te€spondents haye Manouvered and haye NOt permitizg :
éany of the applicants to Complete 24a( Cays of continuoys
service in 2 Consecutive years, This alleged asction of the
Téspondents is stated o be arbitrary ang Capriciouys,
43, A similar g contention was Cconsidered by a
W\
Bench of which I was a Memher, By the saig decision which
was rendered on 18.12.94, 52 O, 4s Grouped together ha
been decideg by a common judgment, The leading C,A was
C.A, 1336 cf 1993 'Munna Lal ang Ors Vs. Union of Indias g
Ors. We had held in the ssig decision that on the materigs)
On record we are in NO mGsition ¢¢ a@djudicate the plea of
arbitrariness ang discrimination. The same situatdion
Obtains in these U.As alsc, The neture of the appointment

¢f the applicants coes to show that it is S = seasonal
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cesual labourers, their engegement was con seasonal basis

Lo cope up with the extre work losd which arises for

intermittent period and as soon ac the work for the period i}
By it

which they ere engaged over,their services come tc¢ &n end

auﬁomatically. The respondents have stated that keeping
in view the work load and the exigencies they have taken
cere 0 ensure that engacement is made snd work is
provided as far as possible tc the casual labourers cn
the basis of number of days put in by ihem, l
14, At the Ber the legrned counsel fcr *he

respondents ccategeorically stated before us that the Irespo=-

ndents are not engaging any fresh hands as casual labourers l

end has resclved net to engage any fresh hands till sfter

|
1
1

8 régulsrisation of all the casual labourers who have worked,l
|

with them frocm the initial perica of inception of the

Institute till date, ' |

WhiCh i
1%, In our decision in C.A 1336/93,d@& /v'as alsc
] er, |

by casual lebourers of the I,V.R.I. and C.A.R.I. We have
held that ordinarily in cases of eppointments on daily
wage basis whether break in service can be said to be i
ertificial or not depends upon the facts znd circumstances
of each individual case and is required to be decided on
the basis of evidence édduced and materials placed by the
parties. Such guestions of facts are normally not cepable
of being decided on the basis of affidavit evidence only.
16, ‘The learned counsel for the applicants in

the various U.As have cifed various decisions which may be

noted:

(i) 1988 s.C ©17'U.p. Income Tax Deptt
Contingent Paid steff Welfare Associa
tion Vs, Union of India and Ors

5
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i) | 1003 s.6 188'Union of India and Urs Vs,
Besant L&l and Ors, !
RLEL )| 1960 1Se€ 1017 The' Scheduled Caste and Weaker |
Section Welfare Associ-tion ang another vys, ‘
Stete of Karnataka,
Y 119906 JUBLL B EE 1174 sha also et page1347. |

$7, By ¥he first decision'U,F. Income Tax Department
{Supra), a writ petition under Art, 22 of the Constitution

~@s decided, By the saig decision the Supreme Court direct-

ed the responcents to Preépare a scheme on retional basis for

absorbing such employees who have been working continuously

for more than one year, J
18, In the second decision in Union of India angyOrs
Vs, Fzsant Lal(Supra), it was held thet there was no material 1

to indicste that the Tespondents fherein were employed on

Project work, It was provided that on completing 120 days
they are entitled to get selary as temporary employees,
That decision was based on the provisions laid down in

Chapter XXIII of +he Indien dailways Establishment Manual,

No analogous provision has bsen pointed oyt to govern the

conditions of service ©f the applicants in the C.As under

e

deciéion. The saia decision, therefcrey cannot be used

to any advantage by the spplicants.

12, The last/gggisions were cired to support the
submission that the Féspondents being instrumentalities

©f the state,their action should be informed by reason end
resort to'hire ang fire 'policy would pe arbitrsry. We do
not think it necessary.to analyse the varioys decisions

cited on behalf of the applicants,

\
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20, On the guestion of regulatisation as is

known, the Hon'ble Supreme Court has in the earliest
dec1s-oﬁzkﬁg:—€;ken the view that the cacual daily emplches
are entitled to be regularised after hzving put in six
months ef scrvice. In some later decisicns the service of
one yeer wes considered necessary for be ing regulerised.

In some cther subsequent cecisions instead of directing
regularisation the authorities were required tc draw up &

scheme for regularisation, The Hon'ble Supreme Court in

some later decisions tock the view, the 3 years servic
ignoring artificial break for shori periods in the c.
stances of those cases was held sufficient for regulea:

on and provided that the regulsrisation be made in phases

in accordance with the length cf s8rvice,

.4 8 The Hon'ble Supreme Court in some other

cases finding that the claim for egqual wages &t par with the
regular employees and for regulerisation involved disputed
question of fact and needed investigetion remitted the
matter to some nominated ccurt cr Tribunel or expert body to
examine +he contentions raised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full cppo-tunity to the parties of hearing inclu-
ding leading of evidence oral and dccumentary reguired state
Tribunal or body to make & report to the Registrar of the
Hon'ble Supreme Court within a time frame@. After the
receipt ;f such a report the Supreme Court considered the
recommendation and passed necessary orders. In this regerd,
reference may be made to the case of 'Bhé@ati Prasad Vs,

Delhi State Mineral Development Corporation'.

\
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224 Some oib r decisions on the question of
regulorisation deserve to be nocied; since they are tie
recent and subsequent decisions, In the Case @f 'Delpi
bevelSpment Horticultural Employses Union Vs, Delhi Admini-
stration Delhi aneg Ors, re@ported in A.I.n 1992 §.C-7¢9, & twe
Judge Bench was pléced to make certain relevant Obse rvetion,
it was obserﬁed in the saig judgment ;-
% Hhis couniry has so far noi found

it feasible tc incorporate the right

to livelihoos es a Fundamental right

in the Constituticn, This Is becayce

the country hes so far not attained the

Cépacity to guarentee it, and not because

it considers it ény ihe less Fundamehial

to life, Advisedly, therefore, it hzs

been placed in the Chapter of Directive

Principles, Art, 41 of which enjoins

upon the State to make effective provision

for securing the same within the limit of

its economic cegccity and develepment,

Thus even‘while giving direction t¢ the

State to ensure the right to work the

Constitution makers thought it prudent

not to do so withouyt qualifying it,®

23, The other relevant observation in the saig
judgment is ® for regularisation there must be regulcr
and permanent post or it must be established

that slthough the work is of @ regular or

i
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permanent nature, the device of appointing and

N keeping the workers on ad hoc or temporary posts

nas been resorted to, to deny them the legitimate
.end legible benefit of permanent employee, In the |
came jucgment, the Hon 'ble Supreme Court was pleased
1o note an equally injuricus effect of indiscriminate /
regulerssation it hss been noted:
: noGEGiMany  of the agencies have stopped
1 e

undertaking casual or temporary works

though they are urgent and esseq}ial
>2en

for feer that if those who have/emplcyed

2

on such works are required to be continued
for24u or more days hgve to be absorbed as
regulsr employees zlthough the works are
time bcund and there is no need of the
workmen beyond the completion of the work
undertaken., The public inter€st asre thas

jeoparadised on both.counts, "

Rt B

24, The other decision which needs to be noted
s the decision in the case of Stste of Haryana and Urs Vs,
Piara Singh end Ors, A.I.R 1992 S.C 2130. In the said case
in peragraph 23, the Supreme Court made the {Sllowing
Observation:-

" while giving any dicrection for regulé—
risetion of ad hoc, temporary,'daily-wagers

etic the court must act with due care and

ceution, It must first ascertain the

relevant fects and must be Cognizant of %

| the severcl situations and eventuelities

thst may arise on account of such dire-
i ctions, A practical and pragmetic view
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has to be taken inasmuch as every such direction
not only tells upbn the public exchegquer, but

clso hes the effect of increasing the cadre A

strength of a particular service, class or

category."
25 ~ In the said cese it was held that the
High court has acted rather hastély in directing wholesome
regularisstion of all such persons who have put in one
year's service and that too uncongitional. In paragraph
1C of the said decision, it was observed:-
" ordinarily speaking, the creation and

abolition of & post is a prerogative of

the executive., It is the executlive agein

thet lays down the conditions of service )

suhject ofcourse to a law made by the

appropriate legislature. This power to

prescribe the conditions c¢f service ceén

be exercised either by making the rules

under the provisoc to art, 3(9 of the Consti-

tution or(in the absence of such rules) by

issuing rules/instructions and exarcise of

its executive powers. The court comes into

picture only to ensure observance of Fundamental

right, statutory provisions, rules and other

instructions if any, governing the conditions

of service,"

26, Another decision of the Hon'ble Supreme
Court which needs to be noted is a cecision by a three
Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv S.B.L.T(L)

163. The entire judgment of the High court reacsthus:-

\ Qméi e« op3l
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" on the facts end circumstences of the
cése, we are of the opinion that the just
¢nd fair order should be that the petitioners.
®#ho have been appointed part-time basis should
be continued until the government makes reguler
appointments on the recommendetions of the
Fublic Service Commission, Me anwhile, the
petitioners will get their salary for the
period of vocation.™" R
27, & perusal of the ssid decision/that
it was urged by the learned counsél for the respondents
therein that the order of the High court can be sustained
on the basis that the Supreme Court has issueg directions
for ebsorption of the temporary or ad hoc Govt, servants
On permanent basis in seversl cases. It was acrgued before
the Supreme Court that if this could be done by the Supreme
Court without assigning any reason, it should be opened
to the High court as well to allow the writ petition in
similsr terms., The Supreme Court éxpressed its inability
10 agree.It thereafter procecded to point out the distinct-
ion between the jurisdiction of the iHigh Court and the
distinction between the power conferred on the Supreme
court under Article 142, Iy was held that Art., 142

eémpoviers the Supreme court to meke such orders és may be

' necessary;

"for doing complete justice in any case
Or metter pending before it," which
authority the High court does not enjoy.

It was observed that ;-

.\ e oep32
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" the jurisdiction of the High court while
dealing with & writ petition, is ci?cum-

~scribed by the limitation aiscussed and
declared by the judicial decisions and it |
cannot transgress the limits on the basis

@f whims or subjective sense of justice

varying from Judge to Jucge."

28, In Sandeep Kumsr Vs, St:zie of U.P
in 1992 S.C 713, the Supreme Court held :-

" From the facts placed befors us, it app
that the scheme under whieh the petitio
are- working is of a very specific natu:
There is no permaneni neegd for'%he work
since it is a project for & particular ]

it wil! not be possible to direct that

petitioners may be regularised in servif

29, The Supreme court agsin reiterate-
aforementioned view in 'Karnataka State Private
Stop CGap lecturers reported in J.T. 1992(1) S.C
3Ue As noted hereinabove, one of the
on behalf of the applicants was that the responi
not permitted the applicants tc complete the el
leld down in Annexure CAL and CA2, The Suprame
'Piara Singh's case (Supra) has made a very rele
observation:-

" This is not a case, we must reiterate

the Govt., has failed to take any step
regularisation of their ad hoc emp loy:

working over the years. Every few ye :

have been issuing orders providing fo
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regularisation, In such a case, there 1is

no occasion for the court to issue any dire-

~ctions for regularisation cf such employees -
more particularly when none of the conditions
piescribed in the said orders can be said to
be either unreasonable, arbitrary or discri.
minatory. The court camnot obviously help 1

those who cannot get regularised under these

orders for their failure to satisfy the

condition prescribéd therein, Issuing gemeral
decleration of indulgence is no part of our
jurisdiction, In case-of such persons, we can
only observe that it is for the respective
Govts toc consider the feasibility of giving
them appropriete relief, particularly in |
cases where persons have been continuing over
a long number of years, and were eligible and
qualified on their date of ad hoc appoihtment

and further whose record of service is sétisfa-

M

ctory."
31, ~In the light of the discussiion hereinabove,
since we do not find that the provisions contained in
Annexuire CA 1 and CA2 can be seid to ke either unreasonable,
arbitrary or discriminafcry, the provisions of the said
annexures must be allowed to govern the question of regula-
risation of the casual laboﬁrers of the Inséitutes in

question including the applicants in these U.As,

3. A recent decision cited by the learned
counsel for the respondents may also be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad

Vs, Anil Kumar, reported in 1994 L.I.C 1197, A porusal of
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the decision shows that the respondents thereto had been
eéngaged in the year 1986 by the appellant for the work®of
Preparing certificastes to be issued to the successful
Candidates ct the examination conducted by it, The r2SpO-
ndenis were being paid bastly at the rate of Bs420/= for
L00 certificates, There was @ backlog of certificates

10 be cleared and the Iespondznts were encaged to clear
that backlog on payment of ade-quantum, The backlog hewing

Leen cleared, the services of the respondents were not

eontinned, the Tespondents filed a writ petition ang the
High court was pursuaded the view that the respondents were
Czsual workmen who had Completed 24C days of work and for
Other reascns held that discontinuzcnce of their servicg;

wés not legal and they were entitled to reinstatement, The
Apex court held that the completion of 840 deys of work does
notl under the Industrial Dispumie Act import the right to
regularisation, It merely imposes certain obligation ypon
the employer st the time of termination of service., It
further held that it is not epproprliste to import and apgply ¢
that anology in an extended or enlerged form, In the said
Case the Apex court also held that since there was no
sanctioned post in existence to which the respondents could
be said to have b-en appointed, the order for their :einstatéz
ment could not be upheld, It was also held that the |
assignment was an ad hoc one which gnticipatedly spent
itself out and therefore, it was difficult to envisage for

them the statuys of workmen on the anology of the provisions

0f the Industrial Disputes Act importing the incidents of

completion of 24C days work,
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33, Reference to the above decision is relevant

and meets the plea taken on behalf of the respondents that

on completion of 240 days the applicants are entitled to
74___£ggg;arisatiOn;; The respondents have very clearly indicated. ’
that the applicants were engaged as seasonal casual lsbourers 2
o°n completition of their work for which they were engaged,
their services autometically cané to an end. The respondents ;
have alsoc denied that the applicants can be termsd as workmen
under the provisions of the Industrial Disputes Act. Since
no sanctioned post 'is in existence, we think that it would not|
be advisable to direct regulerisation of the appllcants ; ’f
against reguler posts, More $O, since admittedly, the
applicants on the basis of their number of days of working
do not fulfil the eligibility for regularisation lays down
in Annexure CAl and.CAQ to the counter affidavit.
34, On & conspectus of the discyssion hereinabove,
the U.As are devoid of merit, The pleas raised on behalf
©of the applicants has been held by us to be untenable, The
O.As are accordingly dismsésed., The parties shall bear their
oﬁn costs. Such of the applicants whose services came to
en end on completion of the work of the project for which
they have been engaged but by reason of the interim order
they hgve been allowed to continge will heve no right to
continue. The interim order was subject to the decision of
the O.A and since the U,As are being dismissed, the interim
order if any, stands vacated, GOpy of this common judgment

shall be pPlaced on the file of each of the 0.As which have

been clubbed together and have been disposed of by this

common judgment, , TR S M
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